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FINANCIAL EXPRESS RESSI I v
INVITATION FOR EXPRESSIOMN OF INTEREST FOR L
WORLD CONNECT IMPEX PRIVATE LIMITED TATA
OPERATIMNG IN OTHER BUSINESS ACTIVITIES AT GROUND FLOOR,
H. NO 4, KHASRA NO. T65 SANT NAGAR, NORTH DELHI, TATA nAFITnL HHUSIHE FIHAHEE LTD-
BURARI, DELHI - 110084, INDIA Registered Address: 11th Floor, Tower A, Peninsula Business Park,
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Ganpatrao Kadam Marg, Lower Parel, Mumbai - 400013.
Board of India {Inesolvency Resolution Process for Corporate Persons) Regulations, 2016) Branch Address: TATA CAPITAL HOUSING FINANCE LIMITED. B-36. 15t & 2Nd Flaor
B RELEVANT PARTICULARS Lajpat Nagar - Part 2, Above Hdfc Bank, New Delhi 110024,
ap_o-l_'f a'ﬂi_i Ganara Ba“k@ ‘ BRANCH GFF":E ] Cﬂl‘lﬂl‘ﬂ Bﬂnk, 1 "-.-EI|'|rE-“- I'|E- corpEte dalybor Warld Eﬂﬂfﬂﬁlh‘u}ahPﬂM&hmm NOTICE FOR SALE OF IMMOVABLE PROPERTY
T - 4T A N LN !  alang with P-'-“‘-I_ [ :".-'LI_:' [ PAM- AARCW T4 24 i
| |8 e syncane| Sambhli Branch, Karnal | — . | CIN: U74859DL201 5PTC2BE 3T . : {Hngor ute oL} b the Returity Intarust (Eaitoluemmans) Rises s10z)
7 | Address of the registared offioe Ground Eloar. H. Mo 4. Rhasra Mo, TEE Sant E-Auction Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and

POSSESSION NOTICE [under Rule B(1) Of Security Intrest (enforcement) Rules, 2002] _ | Naxgar, Morth Delhi, Burar, Delti - 110084, india.|| | Enforcement of Security Interest Act, 2002 read with provizo to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002

Whereas, The undersigned being the authorized officer of the Canara Bank, Sambhli Branch, Karnal under the %] AL o WeTee Motice is hereby gven fo the public in general and in particular fo the below Borower and! Co- Bomower, or their legal

: : L : - 4. | Datais of placa whare majarity [Ma : ! ; - .
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 {(Act Mo. 54 of oF Mok EH e S H' heirsirepresantatives (Borrowers) in particular that the below described immavable proparty mortgaged to Tata Capital Housing Finance

2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the Security Interast (Enforcement) B. | installed capecity of main THil Ltd. [TCHFL), the Pessession of which has baan takan by tha Authorised Officer of TCHFL, will be sold on 12-12-2023 on “As ks whare
Rules, 2002 issued a Demand Notice Dated 26/07/2022 Calling upon the Borrowers M/s Shree Krishna Traders | products/ services _ is” & "Ag is what is” and “Whatever there is” and without any recourse basis”. for recovery of outstanding dues from below
FT"UP. ﬂ:ﬂl‘. Mohit G“ptﬂ 5o Sh. Iﬁﬂjpiﬁ Euptﬁ = Girdhar fﬁlnﬂy‘, Fﬂtﬂhpur, Kaithal and Guarantor and Mﬂﬂgﬂgﬂr B | Quantity and value of main products” | Wil mentioned Borrower and Co-Bormowears, The Beserss Frice and the Eamest rllﬂ':"!"E'!.' D‘E-'F':'-E“ is mentonad bebow. Motioe is heret!:,l gw‘e.n
Mr. Rajpal Gupta 5/o Shree_ Vilayati Ram to re pay the amount mentioned in the notice heinq. Rs.22,64,805.00 " i—l‘;:lx'? :rl:llr": Ilnllliitlz-:.-'a:lililnlf: - that, in the absence of any postponement discontinuance of the sale, the said secured asset ! property shall be sold by E- Auction a1 2,00
IR TNy Fush EANIESURDE EOV THHISIBNNIE Sgere LR Five £1ni) 83 0 2?.:’0-?!2-012 within 60 days from & F,:,-[r:: deta ;,,::,uu,,-,_g ias1 available | can be obiained via emall at P.M. on the sad 12-12-2023. The sealed envelope containing Demand Draft of EMD for particpaling in E- Auction shall be submitied to
ﬁ_l:}e dl;atenfrecilpt_ntnglszﬂntlcev::hfuture |;1terf-:_5ta_ndh|nflgent_alchtargt;:sx;;.f 27‘;0'}5 GEI:I.EE. : i . ik Sabacririts it chicilis) | vairickconactelro@erhal oo the: Authonised Officer of the TCHFL on or before 11-12-2023 till 5.00 PM at Branch address TATA CAPITAL HOUSING FINANCE
& borrower having failed to repay the amount, notice is hereby given ta the bomrower / Guarantor and the publicin Tt years, s of ereditors, relevant LIMITED, B-36, 15t & 2Nd Floor, Lajpat Nagar - Part 2, Abova Hdfc Bank. New Delhi 110024..
general that the undersigned has taken Possession of the property described herein below in exercise of powers c'jat:;'?::j”iq"';"i IE"'EI"':E' ‘:':t;"";ml The saleof the Secured -"'sse-'-'lmmif-'ableg artywill I:-E:n ‘a5 is where I:unrlil;l::-r:is'as. per brief particulars described herain below
conferred on him/her under section 13(4) of the said Act read with rule 8 of the Security Interest (Enforcement) Rules, | process are available ot _ o _ _ : Al roperty 5 gllow |
2002 anthis 22™ Day of November of the year 2023, 9. | Elgibility for resciution apglicants The Intereated parties,prospactive Reaoluton Sr.| Loan | Name of Borrower(s) | Amount as per Reserve Earnest Possassion
The borrower/guarantor in particular and the public in general is hereby cautioned not to deal with the property and under saction 23(2)n) of the Code s | Apphcant shall submit Expression of Interest in No|Alc. No| | Co-borrower(s) Demand Notice Price Mane Types
any dealings with the property will be subject to the charge of the Canara Bank, Sambhii Branch, Kamal for an amount dinlaie: £t . ;E:.":.I:I1:'::?|§|;|h|:5lg|'ﬂ;|t3r“::::al5 D_IU“E:]':’ELJEE:;? and Legal Heirs) / Legal . »
of Rs.22,64,805.00 (Rupees Twenty Two Lakh Sixty Four Thousand Eight Hundred Five Only) as on 26/07/2022 5 Cf;r-n.nra't iyt Hl:-ﬂllzl-u-:lns i Branch| Representativel
plusinterest and incidental expenses incurred by bank w.e f 27/07/2022. [“CIRP Regulations™). The eligibility criteria are Guarantar(s) .
The tdrurrawﬁr s atten ‘t:i|r71n ?5. invited to provisions of sub-section (B) of section 13 of the Act, in respect of time available, ?u?:,r::iﬁ :'_Il-:'ri:tew?:‘rta:l-ﬁ:ﬂ:‘:;_t;?w:f||[|;_;.u o .| TCH | Mr. Pawan Kumar Rs, 11911671 Shop No. 26 — Shoo No. 28— Rs. 2.07 500 —
[ A Diescription of the ble P ty pursuant & sub regulstion {3} (e} of Regulation HF03 | Verma Sio M. Ram | (Rupees One | Rs. 2875000/ (Rupees | (Rupees Two Lakh Ninety vt
ek e bk of CIRP R 6200 | Knshan Verma, Crores Nineteen | Twenty Nine Lakh Sevent Seven Th nd Fiv
T ; . . . 364 of CIRF Ropulat which 1a abtained & = ¥ NG Lashl 2eventy BveT I NousE 2
allthat Part and Farcr-_'tuf FmpE.rl.‘g.-' consisting ﬂfl:u?nnth Mo 1 58._m:—.ﬁ;—15t.!:nng 16.25 5g. Meters, Situatad in .WT Pundri, Urban . | via email at: -;::-:IL:::ﬁéu:'._::::puﬁﬁulpi:ﬁu| s 0100 | Mrs. Babli Verma Lakh Elaven Five Thousand Only) Hundred Only)
Estate HLI?A. .H'.al'lchal. Enundehd--.ﬂn th.! Morth by: As per ﬁI;lEI:u.-ll - amall Eﬂl:!-th Mo. 157, L‘.in the E.nurhfl:l:,r i_l.ﬁ.s per Actual - 10, Last date for receipt of expression 0.1 a0 0746 | Wio Mr Pawan Thousand  Eight And And
Property of Rajpal Gupta, On the East by: As per Actual - Road, On theWest by | As per Actual - Property of Others. ﬂi'E;ITmcsl S e NTEIE 64 | Kumar Varma Hundred Seventy Office Mo, 12 - Office Mo, 12 - Rs. 3.77.500/-
Dated: 22.11.2023 Place: Pundri District Kaithal Authorized Officer, Canara Bank 2 w_;gp;;l"fes Dﬂ:{fﬂ:':__:;l'“';r; R One Only) Rs. 37,75.000- {Rupees | (Rupees Thres Lakh Seventy
12.] Last dade for submission of oijections | 22.12,2023 O T, Thirty Seven Lakh Seventy Seven Theusand Five
1o provisional liss _ 26-04-2022 Five Thousand Only) Hundred Clnlg.r.
- Tf:j: ,E'Eﬁl:;mﬂ"mﬂr T S Description of the Immovable Property: All thal piecs and parcel of the Commercial Shnp bearing Mo, 28 (On Ground Floor)
14| Date of ilssue of iInformation | 0401 2054 Admeasuring 20.12 5q. Mirs {Super Covered Area) Situated at Bam Magar, Pargana Loni, Tehsil & Destrict Ghaziabad (Uttar Pradesh],
memarandum, evaluation matria with all cormmon amenities mantioned in sale desd
and request for resclution plans And Commercial Ofice bearing Mo. 12 {On First Floor) Admeasuring 18.69 Sq. Mirs. {Super Cover Area), Situated at Property No. 366
o YR Ot IR N, | (Okd) & 430 (New), Situated al Ram Magar, Pargana Loni, Tehsil & District Ghaziabad (Uttar Pradesh), with 2l commaon amendies
Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gom Nagar Extension Lucknow, UP 226010. 15/ ',E"‘E'll:_jm;r:a"l‘:;"'“""’ o SRR mentioned in sale deed. Boundaries: East - Property of Seller (Shop No. 28 & Office Mo, 13), West - Kothi of Nawab Sahab, North ~House
Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006. |16, Process emal id o submil EOI rordconnectErragmall oom of Sri Miwas Ji, South - Comman Passage 11"

Date: 11.11.2023 Vishnu Ramar Tulsyan Note ; - 34 filad by the Bomower against TCHFL (802/2022) ks pending before DET, Lucknow, Mo stay order is passed against TCHFL in

Place: Dalhi Resolution Professional the said case. = e
BB/ IPA-001IP-POL4 2R/ 201920/ 1 2525 Ne” .= The bidders are adwvised 1o conduct due diligance before submitting the b,

._under the
Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002
and in exercise or power conferred under Section 13 (12) read with Rule-9 of the Security Interes

AL-40M, VIP Enclave, Baguiati, Holkata 700059 : v : :
(Enforcement) Rules, 2002 issued Demand notice under section 13(2) of the said Act. The 1 For World Connect impex Private Limited | ¢ 7Z. ;gg EG#T-&E&DH 3 ES}J‘;;%’ fﬁ”péﬁf ,Ef““ljll'akh Fily D&“ Thousend g": it E;-DDD' o EEEE'W_ Fhysical
borrower/s mentioned herein below having failed to repay the amount, notice is hereby given to FORM NO. RSC 6 248 | Mrs. RUCH J!-;ree: by r;??;%ggéz'iﬁ;z:;ﬂ ﬁﬁf.ﬁ%ﬁr rF'.J:-ees 9 -:I'%uﬁeas-

the bor rower’s mentioned here. in above in particular .and to the publlc. In gen.eral that the v ~fore the National Company Law Tribunal, New Delhi, 106 | DAWAR {Rupees One Crore Three Lakh Sody Two Thousand Sixty | One Crore Ten Lakh
undersigned has taken Possession of the property described herein below in exercise of powers CP23/66/ND/2021 536 | VIVAD' MOHIT | One Only) Is due and payable by you under Agresment no.| Eight Lakh | Eighty Nine

confer on him under section 13(4) of the said Act read with the rule8 of the Said Rules. The PRIME HIRING INDIA PRIVATE LIMITED ... Petitioner/Applicant 62 | INTERNATIONAL | 10651224 tofalling to Rs. 10513674/~ (Rupees One Crore Five Ninety Thousand
borrower’s mentioned here in above in particular and the public in general are hereby cautioned Before the Hon'ble Shri Bachu Venkat Balaram Das, Hon'ble Member (Judicial) Mrs. AMITA Lakh Thartaan Thnusar*-:' Sm Hunl:lreﬂ Sauen*churﬂnl ¥ Thousand Crnily)

not to be deal with the said property and any dealings with the said property will be subject to the Shri Atul Chaturvedi, Hon'ble Member (Technical) ARORA i DE021 Only)

mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses, . Order confirming Reduction of Share Capital and Approving Minuts o7 T —peecan = = :
costs, charges, etc. on the amount mentioned against each amount herein below. The 4 Upon the application of Prime Hiring India Private Limited presented on the 19th Day of| | Description of the Immaovable Property: All that Pieces And Parce! OF Unit/Flat No. B-1805, Admeasuring 1750 5q. Ft. Of Super Area,

December 2020 upon hearing Shri Varun Jain, Adv. for the Applicant, and upon reading the| | anthe Sixteenth Fioor of Block-E, in the Building known as " Antriksh Nature’ siluated at Plot Mo, A-110, Seclor-52 Noida, Gautam Buddha
Borrower(s)/Co-Borrower (s)/Mortgagor(s)/Guarantor(s) attention is invited to provisions o said application the Tribunal being satisfied that the Applicant does not have any secured| | Magar, Uttar Pradesh.

sub-section(8) of section 13 of the Act, in respect of time available to redeem the secured assets. creditor and with respect to every unsecured creditor either their consent to the reduction
has been obtained or their debt or claim has been discharged or has been determined or Af the Auction, the public generally & invited to submit their bidis} personally. The Borrower{s)iCo-Bormower () are hereby given last
o Amt. Lue as per has been secured. chance to pay the total dues with further interest within 15 days from the daie of publication of this notice, failing which the Immovable
Name of the Borrowers/ Description of the charged/ Demand notice THIS TRIBUNAL DO ORDER : Property will be sold s per schedule. The E auction will be stopped if, amount due as aforesaid, with interest and cosis (incheding the cost
Guarantors/Address Mortgaged Property Date Demand notice (1) That the reduction of the share capital of the above company was resolved on and| | of the sale) are tendered to the Autharised Officer or proaf is given to his satisfaction that the amount of such secured debt, inferest and
effected by the special resolution passed at an Extra-Ordinary general meeting of the said| | costs has been paid before the date of the auction. No officer orother persen, having any duty to perform in connection with this sake shall,
rossession Date gzr(;lﬁgm/ege\:idz on the 19th day of June 2020, which resolution was in the following words however, dirsctiy or indirecdly bid for, acquire or attemptio acquire any interestin the Immavable Property sold
Manish Baja] (Borrower) S/0 Sh. Gopl Chand | I . . , . . e ject ik i ir th curiby | i W) Rules, 200 ! f irg f
i Ay oo o e ety e Rs. RESOLVED THAT pursuant to Secthn 66, other applicable provisions, if any, of the '{m;fj?tlli::hall be subject to the conditions preseribad in the Security Interast (Enforcement) Rules, 2002 and to the following further
ajaj Rio-1. , op No.o Slsamailp=.89 q.mk, 24,62,347.97 Companies Act, 2013 (the Act) read with relevant rules thereof (including any statutory : \ 5 -2
Bazaar Sabzi Mandi, R-k Nagar, Kanpur Nagar | Block L.1.G Scheme No. 40 Barra-4 | ' 59 58 993 modifications o re-enactments thereof for the time being in force), Article 40 of Articles of| | NOTE: The E-auction of the properties will fake place through portal hitp:/iibankauctions.in/ on 12-12-2023 between 2.00 PM to
Uttar Pradesh -208012, R/o-2. C/o M/s Maa | Kanpur Nagar, which is in the name T Association (AOA") of the Company, subject to approval by the National Company Law| | 3.00 PM with limited extension of 10 minutes each.
Emporiyam Shop No. 4 F 804 Sabzi Mandi| of Meena Devi. Bounded as : East - + interest Tribunal (NCLT)) of New Delhi Bench and such other approvals, consents, permissions| | Terms and Condition: 1. The particulars specified in the Schedule harein beki have been staled 1o the best of the nformation of the
Gujani, Near Gujaini Sabzi Mandi Kanpur, Uttar | House No. 155, West - House No. | & other expenses or §<';17nct/ons of any otfl)ve( authority, body or institution (hereinafter, c%llecgvely referred to undarsignad, but the undersignad shall not be answerable for any enor, misstatement of omission in this proclamation. In the event of any
Pradesh-208022, Mrs. Meena Dev.i .(Co- 157, N.orth - KDA Land, South - 7 22.00.2U25 Zf/lctie(;nc(;)s’?s)?g;g/fj:gfnggt;)e:z)raess(rzr;;%2%ﬁi?flpﬁgt:gg;g%;gtft%g%%ngérgggoanuilisggt?eg Ij?!%;r.ﬂH ansing as bo the amaount bid, or a8 ta the bidder, the Immovable Prapery shall at once again ba pul up 1o aucbon subject I::} lhe
Borrower) W/o Sh. Gopi Chand Bajaj R/o| Mts. Wide Road. 27112023 from time to time, whilé granting such approvals, consents, permissions or sanctions, discration of the Authorised Officer. 2. The Immovable Property shall not be sold below the Reserve Price. 3. Bid Incrameant Amount will be:
108/143 Shop No.5 Sisamau Bazaar Sabzi consent of the shareholders of the Company be and is hereby accorded to reduce the Fs.10,000/- (Rupees Ten Thousand Only) 4. All the Bids submitted for the purchase of the property shall be accompanied by Eameast
Mandi, R.k Nagar, Kanpur Nagar Uttar Pradesh - subscribed, issued and paid up equity share capital of the Company from INR Money as mentioned above by way of @ Demand Draft favoring the “TATA CAPITAL HOUSING FINAMNCE LTD." Payable at Branch
208012 (7(‘)1,65’80,0001/:' g?U%QeSLF %’TE‘%” %ore S"’gj/ E "Ve_tLaéz Only) fdl/‘//\lﬁ?e% g}to 7,‘;76,1‘50,2\(;3 address. The Demand Drafts wil be returnad to the unsuccessful bidders after auction. For payment of EMD through NEFT/RTGS/IMPS,
Date- 28 073 S— — ne Lrore Forty oix Lakn Fiity 1housana) EqQuity ohares o - each 1o kindy contact Authorised Officer. 5. The highest bidder shall be declared as successfid badder provided always that helshe is legally
aie- 24.11. Authorized Officer, Axis Bank Ltd. zg{%g%%%hgiggggf E;Llfigycsrzgereilfé?’(ilr\}lé%l}- 2222, divided into 41,50,000 (Forty One qualified to bid and provided further that the bid amount is not less than the reserve price. it shall be in the discretion of the Authorised

RESOLVED FURTHER THAT the Dividend Distribution Tax ("DDT") is not required to be Officer to decline acceptance of the highesi bid when the price offered appears so clearly inadequate as to make it inadvisable b do so. 6.
paid under Section 115-0 of the Income Tax Act, 1961 ('the IT Act') at the time of For reasons recorded. it shall b in the discretion of the Authorized Dﬁu::er_tc:-adjnur_n-d=sn:::ﬂ1lnuemesale. 1. Ingpection u:uftr.eamrrr:n-:-ahle

% The indins EXPRESS distribution to its shareholders as the same has been abolished vide Finance Act, 2020 F'fl:l!:lﬂl'l'g.' can be done on 05-12-2023 If]-&imn 11 AM to 5.00 PM with prior appaintmaent. 8. The parson derﬁared.a's a s.u:u:f_“ssful biddar
C _ I Hgam Whilst care is taken prior to w.e.f. 1st April 2020 and the dividend receivable by the shareholders shall be taxed at ghall, immediataly aﬁ.ur such dnan:la.rmlun. depasit teenty-five per cent of 1h_a amount of purchase mu:n.m}.f.'l:m:l which would mg:luc:le EMD
ﬁ- ass I I e s C. the applicable rate in the hands of the recipient.” armount to the Authorized Officar within 24Hrs and in default of such depasit, the property shall forthwith B2 put o fresh auction'Sale by
: N BT ATTE e e accep_tarnce of _adver'tISI Ijg be and the same is hereby confirmed. N private traaty. 9. In case the initial deposit is made as above, the balance amount of the purchase money payable shall be paid by the
copy, itis not possible to verify (2) The Tribunal doesn't impose any terms and conditions. S purchaser o the Authorised Officer on or before the 15th day from the date of confirmation of the sale of the property, exclusive of such day,
its contents. The Indian (3) Th.e Petlt!oner-company IS qlreCted to publish a Cer,t'f'ed copy of the Order,'ndUd,”,]g the or ifthe 15th day be a Sunday or other hobday, then on the first affice day after the 15th day, 10, In the event of default of any payment within
imi minutes in the English Edition of the newspaper "Financial Express (English Edition)" the period mentioned above, the praperty shall be put to fresh auction/Sale by private reaty, The deposit including EMD shall stand
CLASSI FI ED AD DEPOT (CA D) Express (P) Limited cannot be and Hindi Edition of the newspaper "Hindustan Times (Hindi Edition)" in the prescribed I ROERAL NI A Tl BROPOFRYES il el S ¥ IO DRARY... G- COPONN RHmMIOH '
held responsible for such format within a period of thirty days from the date of the order. forfsited by TATA CAPITAL HOUSING FINANGE LTD and the defaulting purchaser shalllose all claims to the property. 11, Details of any
Book classified ads at your nearest Express contents, nor for any loss or (4) That the minutes set out in the schedule to be attached with the formal order are hereby| | encumbrances, known tothe TATA CAPITAL HOUSING FINANCE LTD, lo which Ine praperty s iabie: a5 per table above. Claims. dany,
Group’s authorised Classified Ad Depots damage incurred as a result of approved. _ . . . . which have been put farward 1o the L:-rt.:-,:-erl-,r.anl:l any other kn!:lwn particulars bearing on its nature and '-n'ii|l.:IE:lati per lable ab;'-'e: ! he
’ - ; (5) That a certified copy of this order including the minute as approved be delivered to the Intending Bidder is advised to make their own independent inquiries regarding encumbrances on the property including statutary liabilities
transactions with companies, Registrar of Companies within thirty days of receipt of the order. arears of property tax, elsctricity etc. 12, For any other detals or for prcedurs onling training on e-auction the prospective bidders may
A associations or individuals Dated this 31st day of October 2023SCHEDULE contact the Service Provider, Mis. 4Closure, Block No.60S A, 6th Floor, Maitrivanam Commercial Complex, Ameerpet, Hyderabad -
advertising in its newspapers h H00038 through its coordinators Mr At Kumar Das, 8142000725, 8142000066, 3142000062 Emad - anpli@bankawchons mand Email
PATPARGANJ : CHAVI ADVERTISERS, Ph.: 9899701024, or Pu blica?ions. We th:re?’ore The capital of Prime Hirin Indli:;Ingizlact)ef Ilji/lrr:;;eltjjteis henceforth reduced from Rs : lnfu@l::anka?lztmns in or Manesh Bansad, Email id Manish, Bansal@tatacapatal com Authorised Otficer hic[%lle Mo 85883983606, Please
22090987, 22235837, PREET VIHAR : AD BRIDGE COMMU- recommend that readers 14,65,08,000/- (Rupees Fom?rteen Crore Sixty-Five Lakh only) divided into 1,46,50,00(5 EE"’F_W“EQUEW arVAsA N IRINTAGnS 1.3' His ':'f‘ 1".-::1'.-1'E o aFF"CHhIE b g t""'t:!& figrest .:'He'r':""e”rﬂ Higies:
NICATION, Ph.: 9810029747, 42421234, 22017210, make necessary inquiries (One Crore Forty-Six Lakh Fifty Thousand) Equity Shares of INR 10/- each to| | 4Ec:ared bid amount. The payment needs to be deposied by highest baader in the PAN of the owner! bomower(s) and the copy of he
SHAKARPUR : PARICHAY ADVERTISING & MARKETING bef di . Rs. 4,15,00,000/- (Rupees Four Crore Fifteen Lakh only) divided into 41,50,000 (Forty- chaltan shall bE-'SUtll'l‘-’“_E'd 10 Dur company 14. Pleasa rafer to the below link |:Ir{I'.'II:|EI2|.II'| secured creditor's website hittp:/isurl lilnirhe for
. , etore sending any monies or One Lakh Fifty Thousand) Equity Shares of Rs. 10/- each. the above detadis. 15. Kindly aleo visit the link: https:/www tatacapital. com/property-disposal himi
Ph.: 9350309890, 22519890, 22549890 entering Into any agreements At the date of the registration of this minute, 41,50,000 equity shares (Forty-One Lakh Please Note - TCHFL has not engaged any brokerfagent apart from the mentioned auctioning pariner for salefauction of this property,
WEST with advertisers or otherwise gifty Tf:jo’:lsﬁndf) quUit}(’j Sha(;eiz numbered 1 :10 41,50,000, han been issued and are| | Interested parties should only contact the undsrsigned or the Authorised officer for all queries and enquiry in this matter,
| acting on an advertserentin | | e Uyt oberenanry s st s s [
JANAKPURI : TRIMURTI ADVERTISERS, Ph.: 9810234206, any manner whatsoever. Dated the 31t Day of October 2023 National Company Law Tribunal, New Delhi | | Date- 24-11-2023 Tata Capital Housing Finance Ltd.
25530307, KAROL BAGH (REGHARPURA) : K R ADVERTIS- e L :

ERS, Ph.: 9810316618, 9310316618, 41547697, KARAM-

PURA : GMJ ADVERTISING & MARKETING PVT. LTD., Ph

! ! ’ ! .-_ L ) =
9310333777, 9211333777, 9810883377, NEW MOTI N A zl-th.- mu'l' afﬁ AR 'I*l - U1 Ha+, M T [dER

N,

NAGAR : MITTAL ADVERTISING, Ph. 25178183, (& wratea —qRIgTE) hul—2, PIS ?ﬁ HXIaldIc—244001, 3.M.

9810538183, 9555945923, MOTI NAGAR : UMA ADVER-

TISERS, Ph.: 9312272149, 8800276797, RAMESH NAGAR : Ardsifeias s greT JFsafal ol et %@ *S 2]

POSITIVE ADS, Ph.: 9891195327, 9310006777, 65418908,

TILAK NAGAR : SHIVA ADVERTISERS, Ph.: 9891461543, ( fﬂ?—ha &m?ﬂiﬁ &l ,ﬁ?ﬁif%‘f HY] g TT1 o IR ufenfa faa &1 vad= Hiﬁf\m H 2002 & ﬁ?ﬂﬂ AR ) ( 1 8 (6) @& d&d )
25980670, 20518836, \"KAS PURI . AAKAR ADVT MEDIA £ | ,__,-*-1 ;_7;‘,'-."-.]-'_-'- IEGACIR VL '.I g0 TTH9 J9% 219 T anraar &1 ul T+ G G| | =T T Al |.| o w1 waas ST 2007 & F=a0d unE ST @ T I-_7:1 I7F |[ T & =TT 13 2 Td wEded Ot & 3Ea WIEETe & 998 '.'.':I,'..i.l_.l
Ph.: 9810401352, 9015907873, 9268796133 At ottt = ifew o 3= 994 60 39 & arew -'-"—‘_1 Tt rfE are e 4'|T e e e W 2 A T e R e e s o e 0 e e e Lo B s o e T T A 1 ‘:1 Fret BT ovh oo o g 13 (4 ) v geafes Fom (8 ) & ot ur
ot a1 WA Y B (e alther e | aee waEg il [l ot aurn weitra] o wsea arer o o o ) g uv o) sl e gren okt ona 8 o 3 e s wafeet @ [Rwn andatae et g e ver g
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